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g - TH,E RAJGl IAT SAMADIII (AMENDMENT) ACT 1958

No 37 OF- 1958 :
' .. [6th October 1958]
An Act to amend the Ra]ghat Samadhi Act, 1951.

BE it enacted by Parhament in. the Ninth- Year of the Republic
T of Indla as follows: '

v - - - . !e,

T (1) This"Act may be called the Ranhat Samadh1 (Amend- Short title

ment) Act, 1958, - o - and come

‘mencement,
(2) It shall come into mee on such date1 as the Central Governe '
.ment may, by- notification m the Ofﬁmal Gazette,: appoint. .

4ltvof 1551 2. In section 4 of the Ranhat Samadhn Act 1951 (heremafter Amendmem

: referred to as the principal Aect),— ‘ N ofsecti'on 4
(@) in sub- sectlon 1y,— -

i) for clause (a), the followmg clause shall be sub’
stituted, namely;— R

S “(a) the Mayor of ‘the Mun1c1pal C'orpcjra_'g_ion? of -
SRR " Delhi, ex-officio;”; S et

, (i) for clauses (c) and (d), the 'fb,llbWing 'cl'alises sha‘ll
be substltuted namely:— o :

(c) four‘nen-ofﬁmals nom1nated by the Central
" Governthent;’

5\
-

(d): three members of Parhament of whem two
~ . .. shall be elected from. -among themselves by members of -
.“ - the House of the People- and one from among themselves

- by memibers of the Council: of States ” :

_(b) afte,r sub-sectlon (3) the followmg sub-sectlon shall be
- 1nserted “namely: — .

“(4) The term of ofﬁee of a member elected under
clause. (d) of sub-section ‘(1) shall come to-an‘end as soon as

he ceases to be a member of the House - from wh1ch he: was’
elected.”, :

3. Any member of Parhament nominated by the Speaker under Meinbers ofﬂ

L clause, (d) of sub-section (I) of section 4 of the principal Act and Eggﬁ‘:feg'

'holdlng office as a member of the Rajghat Samadhi Committee to the com- -

immediately before the commencement of this Act shall cease . o Diftee by the

Speaker to
hold the said office on such commencement cease to hold

ofﬁce
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